
VAIS K A lj; 1905'(SAKA) Oral Answ~,.s i6 

HRI JAGAN NATH KAU HAL: 1 
have taken note of it. 

SHRT SATISH AOARWA 
you very much. 

Thank 

PROF. MADHU DANDAVAT : I 
would like t a k a que {ion in the light of 
what the hon. Mini tel' has said, earlier. 
He has pleaded his inability to do anything 
in the matter because of the pre ent legal 
position. T know that. Fortunately along-
with Coinpany Affair, he is aloin 
charge of Law and Justice. That is why, 
I would like to ask a speciftc qucistion. 
Is it not a fact that certain malpractice 
regarding si kne s of the indu try, mani-
pulated sicknc of. the industry, &J,re also 
prevalent, in pite of the legal provisions 
at present? For instance, is it not a 
fact that certain cpmpanies. and factorie , 
when they want diver ification of their 
funds the deprec~ation funds, for some 
other ventures and in the pro ess they 
know probably bccau. e of lack of replace-
ment of the mach inery, which i I ikely to 
wear out the machinery is likely to be-
c me sick, the original unit i ' likely to 
become sick, they rely on the fact that 
when their original unit become sick, the 
Government will take over. It will not be 
merely nationalisation, but it will be 
hospitali ation. They wilt ec that the 
machinery i improved, the Government 
finance will be spent, and the pati nt i 
improved honourably he will be ent to 
the original house, the big 11 usc, anu 
they will be told that "You h ave recoup-
ed your health; you can go back". So, 
this is a disincentive to ce that the origi-
naJ indu try is not allowed to become 
sick. For this, the remedy would be to 
re-examine the original law and e to it 
that thi depr eciution allowance i not 
allowed to be utilised for diversification. 
Thus the original industry hould not be 
allowed to be sick and rely only on the 
Government. You xaminc this and ce 
that the neces ary amendment are made, 
jf need be. 

SHR[ JAGAN NATH KAUSHAL : I 
have already given an answer to that. 
We will keep it in iew. 

SHRI SANTO H MOHAN D V: I 

am a M mber of the Tea Board. The 
Tea Board. has given a prop iIll 
for creating a fund, out of the dep .. 
reciation fund, for inve ting the money in 
fixed depo it which will be free of 
in orne-tax. It ha b"'cn nc 'cp ted by the 
Comm~rce Mini try but the Law Ministry 
and the finance Mini try have turned it 
down. May 1 know whether uch pr -
posals will be considered, a it is the vi w 
of this Hou e as otherwi~e the money will 
be iphoned out for . orne other purpo e ? 
[ kn w 'omething about thi, becau 'e 1 
have studied thi in the U.K. From what 
you ay, it appear. that ou are not 
aware of the fact 

SHRI JAOAN NATH KAUSHAL : 1 
am obliged to my friend, when he says 
that he is an expc rt in the matter. 1 wil I 
try to take advantage of his xpert kn w-
ledge. He can write to me about hi 
experience. But I want to mention only 
one fact. It 0 happens that' the dcpre iu-
tion funds are at the dispo al of thc 
companies and if they inve t that money 
in fixed deposit , as my friend was saying, 
later on when the company ne ds money, 
then they wi] I have to go for external 
borrowing which may be at a much 
higher rate of intere t. So, as 1 said, this 
matter need ' re-examination, but to say 
that thi is the only reason why the com-
panie are get ting ick etc .• etc., will not 
be very correct. 

MR. P KER: Shri Ghulam Ra oul 
K chack-Absent. 

Shri Nihal Singh - Ab ent. 

Shri Ramjibhai Mavani. - Absent. 

Shrimati Madhuri Singh. 

on-availabirty of L .P.G. CyJinders 

*853. SHRIMATI MADHURY INGH: 
Will the Minister of EN RG Y be pleased 
to state: 

(a) whether It I' a fact that there i~ 
no shortage of liquit1cd p troleum ga but 
the non-a ailability of cylinder ha 
limited the number of dome tic on u-
mer; 
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(b) if 0, the detail thereof; and 

(0) steps propo ed to improve- th 
ituation ? 
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Environmental pollution in Dhanbad 
and Jharia 

*855. HRI SHUSHIL BHATTA-
'HAR Y A : Will the Minister of ENER. 

GY be plea cd to State: 

(a) whether the deci ' ion of oal India 
author~ties to open more and more open 
a t mme ' ha led to environmental p 1-




